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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 26th March, 2015
G.S.R. 225(E).— Whereas the draft rules further to amend the Central Motor Vehicles Rules, 1989,
were published, as required under sub-section (1) of Section 212 of the Motor Vehicles Act, 1988 (59 of
1988), vide notification of the Governiment of India in the Ministry of Road Transport and Highways number
G.S.R. 329(E), dated the 15th May, 2014, in the Gazette of India, Extraordinary, Part-il, section 3,

Sub-section (i) inviting objections and suggestions from affected persons before the expiry of the period of
thirty days from the date on which copies of the Gazette containing the said notification were made available

to public;

And whereas, copies of the said Gazette notification were made available to the public on the
30th May, 2014;

And whereas, no objections and suggestions have been received from the public on the said draft
rules by the Central Government, ' ‘

Now, therefore, in exercise of the powers conferred by Section 110 of the Motor Vehicles Act, 1988
the Central Government hereby makes the following rules further to amend the Central Motor Vehicles

Raules, 1989, namely:—
1. (1) These rules may be called as the Central Motor Vehicles (Fourth Amendment) Rules, 2015.

2. In the Central Motor Vehicle Rules, 1989, in rule 96, in sub-rule (4), in clause (ii), with effect from
the 1st day of April, 2015,—

(a) the first proviso shall be omitted;
(b) in the second proviso, for the words “Provided further”, the words “Provided that” shall be substituted.

[F. No.RT-11028/03/2014-MVL]

SANJAY BANDOPADHYAYA, Jt. Secy.

Note — The principal rules were published in the Gazette of India vide number G.S.R. S9KE),
dated the 2nd June, 1989 and last amended vide number G.S.R. 168(E) dated the 3rd

March, 2015.
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